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4. Needless to say that our aforesaid action allowing the assessee to withdraw the 

appeal, will not come in the way of the competent authority of Revenue to accept the 

assessee’s said option/scheme for availing “Vivad Se Vishwas Scheme, 2020’. 

 

5. In the result, the appeal of assessee is dismissed as withdrawn.  
 

Order is pronounced in the open court on   28th     October, 2020. 
 
                                                                                                    Sd/- 
         (Aby. T. Varkey)  
         Judicial Member 
   Dated :     28th      October, 2020 
 
Jd.(Sr.P.S.)  
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